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ORDER

CA-1986(PB)/2019

This is an application filed under Section 60(S) by Steel
Authority of India with a prayer for modification of the order dated
08.05.2018 to enable the Arbitral Tribunal to proceed to adjudicate
the claim and counter claim of the respondent company and the
applicant.
2, It is appropriate to mention that on 08.05.2018 the petition
was admitted and moratorium was imposed. However, on behalf of

Resolution Professional it has been submitted that the order passed
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on 07.12.2018 in this matter in CA-1224(PB)/2018 we have placed
reliance on the judgment dated 03.08.2018 rendered by the Hon’ble
National Company Law Appellate Tribunal in Company Appeal (AT)
(Insolvency) No. 285 of 2018 stipulating that both the claim and
counter claim of the parties were to be heard together by the Arbitral
Tribunal. Ld. Counsel for the RP further states that on determination
if it is found that the corporate debtor is liable to pay any amount
then no proceeding for recovery be initiated during the period of
moratorium.
3. In view of the statement made by the Ld. Counsel for the RP
the application is disposed of and we request the Learned Arbitral
Tribunal to proceed in accordance with the aforesaid statement by
adjudicating both the claim and the counter claim. However, no
recovery be effected from the corporate debtor during the
moratorium.
4. Application stands disposed of.
CA-2184(PB)/2019,CA-2185(PB)/2019, CA-2186(PB)/2019 & CA-
2187(PB)/2019

Notice of the application to the non applicant-respondent for
21.11.20109.

Process dasti.

List for further consideration on 21.11.2019.
CA-1063(PB)/2019

On the last date of hearing Mr. V. Rao, Law Officer has put in
appearance and he was directed to file reply with a copy in advance
to the counsel opposite. However, no reply is on record nor anyone is
present on behalf of ROC. Accordingly, we direct the ROC to appear

in person on the next date of hearing to assist the Court as to whether
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the suspended directors were qualified on the relevant date or they
were disqualified. The ROC is also required to explain the effect of
stay order passed by the Hon’ble High Court. A copy of this order
shall be served on the ROC and the same shall also be sent by the
Court officer.

List for further consideration on 13.11.2019.
CA-1983(PB)/2019

No rejoinder has been filed by the counsel for the applicant.

List for further consideration on 13.11.2019.
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